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MR. SPEAKER: Prof Dalip
CHAKRAVARTY-—he is not here.
Hon Prime Minister

11.55 hrs.

MOTION RE DRAFT FIVE YEAR
PLAN 1978—83—Contd

THE PRIME MINISTER (SHRI
MORARJI DESAI)* Mr, Speaker,
Sir, I heard the hon Members when
they gave their views on the Draft
Five Year Plan, partically through
out the debate, and I listened carefully
to what they said even though at one
stage a remark was made that I was
not here to listen to the debate

SHRI SAUGATA ROY
pore): That 13 permissible.

SHRI MORARJ] DESAI: It 1s per-
missible I am not objecting to it.
Hon Members have a right to say
what they like but jt 18 for them to
consider whether what they say is
proper or not I do not want to dwell
on 1t further.

(Barrack-

It was even contended that1 believe
I am always right and that I do not
think that others can hdVe anything
to say. Well, there could not be a
wilder statement than that and if I
really believe that, then I think I
would be a person totally devoid of
all intelligence. No person can ever
claim that he knows everything and
that he alone 13 right and nobody else



